30

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI
OA No. 883/2022

IN THE MATTER OF:

Vikas Kumar ... Petitioner
Versus

Municipal Corporation, Ghaziabad Nagar Nigam ... Opp Parties

& Ors.

REPLY OF THE GHAZIABAD NAGAR NIGAM

Most respectfully showeth:

1. That the grievance in the present application is regarding illegal
construction of temple raised in the green belt in the premises
of residential society named as Avantika 1st, Ghaziabad.

2. That at the outset, it is submitted that the handover of the
Avantika 1st, Ghaziabad to the Ghaziabad Nagar Nigam was
done in 2016 and the temple-cum-yagyshaala was built around

2005, long before handover. That no new structure has been

erected after handover. The report of the Horticulture

department of GNN is annexed herewith and marked as

ANNEXURE A-1.
3. That for the demolition of any illegal structure, the District

Magistrate and Ghaziabad Development Authority are the

competent authorities.
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4. That the core function of the answering respondent is to
maintain the Civic Amenities as under the Uttar Pradesh
Municipal Corporation Act, 1959 after handing over of the area
by the development agencies i.e. GDA, UPSIDC, UPAWP etc.

5. That this township originally belonged to M/s Ansal Housing
and Construction, where the entire layout plan was sanctioned
by the GDA. After handover by M/s Ansal Housing and
Construction, the answering respondent is only maintaining
the civic amenities in the handed —over area.

6. That the Ghaziabad Nagar Nigam is determined to stop, check
and prevent any illegal occupation by private parties on the
lands handed over to the Nagar Nigam and shall comply with

any order passed by this Hon’ble Tribunal.

Ghaziabad Nagar Nigam

Through Counsel : J}W

(Vibhav Mishra)

Off: 221, C.K. Daphtary Lawyers’ Chamber,
Tilak Lane, Supreme Court of India,
New Delhi-110001

Date: 12.05.2023
Place: New Delhi



32

/
BEFORE THE HON’BLE NATIONAL GREEN TRIBUl‘(Ri.
AT NEW DELHI 3

OA No. 883/2022

IN THE MATTER OF:

Vikas Kumar .. Petitioner

Versus

Municipal Corporation, Ghaziabad Nagar Nigam
& Ors.

.. Opp Parties

AFFIDAVIT

I, Dr. Anuj Kumar Singh , S/o Sri Ramdarash singh aged about 41
- Yrs, presently posted as Horticulture Incharge at Ghaziabad Nagar

Nigam do hereby affirm and depose on oath as under:

1. That I am posted as the Horticulture Incharge and thus

Y competent to swear the present affidavit.

pv KUmar S']-rma
ND&]"V PU(’J“\,

Ghaﬁbﬁ/
CJ“ 5'}::0

AT ,,.&«;v. DEPONENT

VERIFICATION:

Verified at this, the ...... Day of May, 2023 at Ghaziabad that all the

contents as above are true and correct. | Q[d
St 3\1 e |z,,>7v:> DEPONENT
anﬁnu ...... W&M .....

Identified by/Through Shii... CV\"I A=

B UMAR SHARNMA
7/ 12 A0

< W4 / 2 023 Advocate & NOTARY
GHAZIABLD (U.PY
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Prima facie, the averments made in the application raise questions relating to environment arising out of the
implementation of the enactments specified in Schedule [ to the National Green Tribunal Act, 2010. 4. Even though,

the applicant has merelv impleaded MC, GNN, U.P. but presence of the RWA Avantika, Ist. Ghaziabad

through its Secretarv and the District Magistrate, Ghaziabad is essential for just and proper adjudication of
the guestions involved in the case and accordinglv, they are ordered to be impleaded as respondents no. 2 and

3. Memo of parties be amended accordingly. Notices alongwith copics of the application and _documents

attached therewith be issued to the respondents requiring them to appear and file their response/ replv to the

allecations made in the application within one month by email at judicislngt@gov.in preferably in the form of
searchable PDF/OCR supported PDF and not in the form of Image PDF. 5. Notice be served on respondent no. 2

through the District Magistrate-Ghaziabad, U.P. and for this purpose notice issued to the respondent no. 2 be sent to

the District Magistrate-Ghaziabad, U.P. by email for getting service of the sane effected on it and sending his report
in this regard. 6. List for further consideration on 09.02.2023 )
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